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Date of decision 21-9-93

Han'bis Shri B<,K«5inqh, Member (A)
Hon'ble Sfnt.Lakshmi Suarninathan, Member (U)

Shri Deuendra Kumar
a/o Shri Raj Kumar Sharma,
r/o Qr Nq,FC-14,
Tilak Marg, Police Station qrts,
Ncu Delhi,

(By Advocate Shri S.K«Gupta )

Shri P»3.\/inaent,
Controller of Accounts,
Hinistr; of Water tH,esoDrces,
Shastri Bhauan,
Neu Delhi,

(By Advocate Shri R)«K.Gupta )

Pe ti tionsr

Responden ts

Q R D E R (ORAL)

THon' ble Shri B.K.Singh, Member (A) ZJ

Learned counsel for the respondents has filed

office order No,UR/CA/Admn/a/DU/95-96/l791-95 dated 19tt9,95

and this order clearly states that the applicant alonguith
others has since been engaged on daily uaqes andthey had

uirrsrsntbeen directed to report in/officeJ as indicated against
their namai. The applicant has been poaed in the office
of the PAO,CUC,Neu Delhi-110066, Learned counsel for the

applicant is fully satisfied uith the order issued by the
respondents and does not press the Contempt Petition.
Accordingly, notices issued to the respondents on the
Contempt Petition are discharged and the record ia

consigned to the record room,

(Smt.Lakshmi Suaminathan) (B^iCSingh }
Member (3) Member (A)

ak


